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CORAM 1 Han'bleVShri S.R. Adige, Vice Chairman

Sudhakar Bapurae Kale -
Residing at Ll 98/&

. | N -G, M-

Sant Dnvaneshwar Nagar o _ :
- HUDCO, Aurangabad - C ..+ Applicant.

rBy Adveeate Shri S.P, Kulkatni

V/s , _
' 1. Unlon of ‘India through-
. : <enior Superintendent of
. Posts Offices,
Aurangabad Poestal DlVlSlOO -
-.ikr 2. Postmaster General g - o
b Aurangabad Region," : -
at P.0. Aurangabad, ~ “+.. Respondents.
By Advecate Msy H.P. Shah
959@3-&95&%2 -
ﬁ { Per S.RJ ﬁdige, Vice'Chairmang
The applicant impugns reSpoﬁdents order
v . . dated 31.1.2001. The'apnlicaﬁt_seeks paympnf of
| HRA for the period from 16.6.1997 to 9.7.1998,
durlng whwch he did notwoecupy¢the quarter attachea

1 e Chlkalthana PO,

2.  Heard both sides.

3. The respondents ‘have denied the HRA for the
aforesald peried to the apolicant on the- graund
that he uh@Uld have been.first eccuped the quarter
and then he should have been reporteu the matter te
the.conce:ned landlord._ Releaance is also placed
ovn.'S'R 311anc SR 3/2° -
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L, ;Thexlearned counsel for the aanlicent‘invited'

my'atfeqtien'te,the Tribunal's order dafed 28.2.1997

- in OA 38/96 Prabhakar Krishnaji Kinhikar and one

‘anotth V/s'UniOn of India and anothef fAnnexure 0)

where in undcr very 51mllar circumstances the applicant

L3

had been held éntitled t@ YRA .

5. | Nothing hés-been shown to‘me te estaklish. that
the aforesaid order dated 28.2.1997‘{Supra)'has been

- stayed, modified or set aside, The learned coungel

for fhé fespondents has not denied that HRA for .the
relnvant period was raid te Prabhakar Krishnajl

Tlnhlkar.
6. Ihat decision is squareiy apnlicéble in the-

present case and 1n the resu t OA is ajlewed to

the extend that imnugned order- dated 31.1 2001 is

‘quashed amd set aside. The respondents are dlrected

to release to the applicant the admissible HRA for ., -

the period from 16.6. 1‘997 6 9.7.1998 within two

months from th@ date of receipt of cony ef this

order.
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B (2.R., Adigze)
Vice Chalrman,



